Li sted on
SECTION-1 |
| N THE SUPREVE COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTI ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO. 10562 CF 2013
W TH
CRIM NAL M SCELLANEQUS PETI TI ON NOS. 26881 & 26882 OF 2013
(Applications for  Dbail & exenmption from filing official
transl ation)
Luxm Narain Shukla & Anr. ... Petitioner(s)
VERSUS
State of Utar Pradesh ... Respondent (s)
COFFI CE _REPORT

It is submtted that an application for exenption from
surrendering (Crimnal Msc. Petition No. 25600 of 2013) was
|isted before the Hon’ bl e Judge in Chanbers on 17th Decenber, 2013
when His Lordship was pleased to pass the foll ow ng order:

“The application for exenption from surrendering

qua petitioner No.1l is allowed and he is exenpted from

surrenderi ng.

The application for exenption from surrendering

qua petitioner No.2 is dismssed and he is allowed

eight weeks' tinme to surrender and to file proof

t hereof .”

It is further submtted that Counsel for the Petitioners has
on 18th February, 2014 filed proof of surrender of Petitioner No.2
(Copy encl osed) .

The matter above nentioned is listed before the Hon' ble
Court with this office report.

DATED this the 28th day of February, 2014.

Sd/ -
ASSI STANT REG STRAR

COPY TO M. Bhargava V. Desai, Advocate
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